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This petition is by the two applicants in the
Orlglnal Applicataon for initiating. contempt proceedings _
against the rQSpondents on the averments that they have
not complied with the final order

2§ ‘The petition is Oppos""d by the respondents who

have filed reply stating that the final order has actually
been complied wathﬁ

3. After hearing Counsel on the either 51do,

‘are of the v;ew that no case for proceeding against the
_respondents has been made out, Two directions were given
by the final order. The first was to amend the Recruitment
‘Rules. so as to include Supervisor (Adult Education ) with

-f'five years oxperiince in the grad()also in the eligible

direction

b"categorles for promotiOn. The second/was to hold a review

‘Departmental Promotzon Comm;ttee to consider Suoerv1sor

{Adult Rducation) thh five years of service as on 1 @ﬁugas

when the respondents No._3 to 6 wers promoted and within
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the numberVOf vacancies of Project Offiéers available;to

allow notional promotion.

-4,  The respondents havé §rbduced Anne;ure-i which is

the amendment'to the Recruitment Rules wherein the
Supervisor (National Adﬁlt Education Pﬁigramme) has

also beed included as feeder category.5Counsel-of"the
petitioners submlt ted that since the direct;on in the

final order is to include Supervmsor(Adult Education)

also ® as first of the eliglble categories® and since

in the amendment they have been shown only at serial

NoJ3, there has not been éompliaﬁce wth the final order, |
«én a feading of the final order as é whole; we éo not

-find any merit in- the submissioﬁ; for earlier the Technical:
ASsistant—and Supervisor { Social Educétion).were alone

in the feeder category and the grievance of the applicants
who belonged to the category of Supervisor ( National

Adult Educatiqn) was against their non-inclusion in

the feeder category, which grievance was accepted by the
final orderd As such, the direction can only be understood
aé meaning that thé Supaivisor(National Adult Sducation

: Programme) has also to be considered as the feeder category
| just as the Tbchnical Ass@istant and the Supervisor(Soczal
Education) are considered From Annexure-R/2 produced by the
respondents, it is seen that a review Departmental Promotion
Committee was held and the first petitioner was allowed
notional promotlon to the post of Project Officer with
effect from l’@*ﬂ985. The counsel of the petitioners pointed
out that the promotion has been made only on purely adhoc

basis. There is no direction in the final order as to ghether
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the promotion should be regular even in the first iﬁstance
itself, and as such the grant of adhoc promotion cannot be
said to be violatibfi of the final aderj If the first
petitioner.has a case thatvoph;ié similarly situate were
‘promoted evén\in the first instance on regular basis,
perhabs it may be open to him to challenge the adhoc
promotion by filiné fresh original applicationgéBut that

o
is not the reason for initiating contempt proceeding

5. It was submitted by Mr Pillai on behalf of the
petitioners that all the applicants in the Original
Appllcatﬂon have not been considered for promotion -

Ao

and that also is an infraction of the direction of the -

-~

final order. We do not see any substance in this plea

as well. Admittedly, there were only four vacancies
against which reSpondents Nb.s to 6 of the Original
Application pave been promoted,. By the amendment, there
ére\three feeder categories and the first petitionexr who

Abelongs to on? of the three categorles has been granted

the promotion

6J It follows from the discussion above that there is

no scope for‘initiating proceedings against the résééndentsﬁ
While dismissing the petition and discharging the notice,

we would make it clear that this order shall not preclude

the petitioners. if they are aggrieved by the adhoc promotlon
-granted to the first petitioner ox denlal of promotion to

.

~ the others to challenge the same in Qﬁiappropriate,proceedingi .
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